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REPORT OF THE JOINT COMMITTEE ON omCES or PRom 

INTRODUcnON 

1. I, the Chairman of the Joint Committee on Offices of Profit, having 
been authorised by the Committee to submit the Report on their behaH, 
present their Fifth Report. 

2. The matters covered by the Report were considered by the Commit-
tee at their sittings held on 20 July, 9 and 22 September, 6 October and 
4 November, 1993. Minutes of the Sittings, which form part of the Report, 
are appended to it. i 

3. The Committee examined the composition, character, functions etc. of 
15 CommitteesIBodies etc. constituted by the Central or State Govern-
ments and the emoluments and allowances payable to their members, noo-
official Directors, Chairmen etc. with a view to consider whether holders 
of offices of these bodies would incur disqualification under Article 102 of 
the Constitution of India. 

4. The detailed inf9l1l1ation regarding the composition, character, func-
tions, emoluments and allowances payable to the members of these bodies 
was furnished by the concerned· MinistrieslDepartments .of the Central 
Government or State Governlbents, as the case might be. The Committee 
wish to express their thanks to the' MinistrieslDepartments of the Central 
and the State Governments for furnishing the information desired by them. 

5. The Committee considered and adopted the Report at their sitting 
held on 3 June, 1994. 

NEW DELHI; 
3 June, 1994 

13 JyaistM, 1916 (SaIul) 

CHIRANn LAL SHARMA, 
CIuJimuua, 

Joint Committee on Of/iceso/ Prof't. 



CHAPTER I 

NOMINATION OF MEMBERS OF PARLIAMENT ON STATE 
BODIES 

(1) The Employment GeneTtllion Council, MegJulillYIl-Propolill to 
nominate Shri P.G. Marbaniang, Member, Lok SIlbIuJ, IU CIuIimuIn 
thereof· 

1.1 Shri Peter G. Marbaniang, MP sought permission of tbe Speaker, 
Lok Sabha for acceptance of the post of Chairman of the Employment 
Generation Council offered to him by the Government of Megbalaya. 

1.2 The Committee note that the non-official Chairman of the 
Employment Generation Council is entitled to honorarium/sitting fee, 
house rent allowance and telephone/electrical charges. There is also a 
proposal to extend him the facilities of conveyance allowance, service of 
staff and TAIDA as admissible to aass I officers of the State 
Government. The perks and facilities attached to the post of Chairman 
exceed the 'compensatory allowance' as defined in Section 2(a) of the 
Parliament (prevention of DisqualifICation) Act, 1959. The functions of the 
Council are executive in nature i~e. to monitor the performance of banks 
and financial institutions with regard to sanction and disbursement of credit 
under viable schemes and the employment profile in Central Government 
Offices, Institutions, Universities, Banks, etc. so as to ensure that it 
conforms to Central Government's policy on reservation. 

1.3 The CommIUee, therefore, feel that the ofIIce of the Chairmaa 01 the 
Employment Generation Council of MepaJaya oughl not be exempted from 
dlsquallf1catlon fOl' beiDI chosen as or for beiat • Member of Par1lameaL 

(2) The RajllSthan Lalit KalaAIc4demi, Jaiplll'-Proposlll to QPpoint 
D,. Girija Vyas, Member, Lot SGbhll, IU Clulitpenon thereof. 

1.4 A request was received from the Government of Rajasthan to elicit 
-approval of the Speaker, Lok Sabha, for appointment of Dr. Girija Vyas, 
M.P. as Chairperson of the Rajasthan Lalit Kala Akademi. 

1.5 As per information furnished by the State Government, the non-
official Chairperson was entitled to Travelling Allowance in accord with 
the rules applicable to the Class I Officers of the Government of Rajasthan 
and the Daily Allowance of Rs. SQI.. Besides, a sitting fee of Rs. SW- per 
sitting is also payable to the incumbent holding th~ office. The Akademi 
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is a corporate body and its main function is to encourage trends prevailina 
in the field of painting and architecture by providing adequate studies, 
research, integrated activities, publication facilities, training institutioDl 
and holding conferences etc. 

1.6. Earlier, the loint Committee on Offices of Profit (Second Lot 
Sabha) evaluated the perks and functions of both the Chairman and 
Secretary of the Rajasthan Lalit Kala Akademi and concluded that the 
holders of the either office oUght Dot be exempted from disqualification. 

1.7. Subsequently, the Committee (Third Lot Sabha) in their First 
Report int~r alia made certain observations to the effect that in the case of 
bodies like Sports Councils, Sahitya Academies and Youth Welfare 
Boards, a more liberal view should be taken and the disqualification ought 
not be attached to the offices of the Chairmen of such bodies. It was 
probably in keeping with these observations of the Joint Committee that 
the 4 items. [viz., (i) Executive Board of the Rajasthan Lalit Kala 
Akademi. (ii) General Council of the Rajasthan Lalit Kala Akademi, 
(iii) Rajasthan State Sports Council, and (iv) Standing Committee of the 
Rajasthan State Sports Council] were not included in the Draft Bill of 1971 
brought out by the Ministry of Law & Justice. While commenting upon -the 
non-inclusion of these bodies in the Schedule, the Joint Committee 
considered the reasons adduced by the Ministry of Law 4 Justice in 
respect of these bodies as satisfactory [Vide para 27 of Second Report 
(Fifth Lok Sabha).] 

1.8 In a communication dated 5 July, 1993, Dr. Girija Vyas intimated 
that the preceding Chairman of the Akademi also happened to be a 
Member of Parliament and that implied that it was not an office of profit. 

1.9 After &ivina: a careful thought -to the whole question, the CommlUee 
are finally In agreement with the view already taken by the CoaimIttee OR 
Third Lok Sabba that In the case of bodies like Sports Coundls, Sahltya 
Academies .. d Youth Welfare Boards, • mOle IIbenI view Ibould be takea 
and the disqualification oqbt not be attacbed to the holden of ofIIceI of 
such bodies, for the sake of developmeat of art ... CIIItare. Tbe 
Committee, thererore, recommend that the DOo-omdal ChaIrpenon of the 
Rajasthan LaBt Kala Akademi should be exempted lrom dllquaUlkatioD 
for belDg chosen 81 or lor belq • Member of P ...... ...,t and for tbII 
purpose, the Government ml&ht brln& lorth aec:essary IJIIeDdIDa Jeals)atJoa 
before Parliament. 

(3) Th~ Slale Level SllUIding Committee under the Scheme 0/ 
Rashtriya Sampradayic SadhbhavIJ1UI Prlllishlluln, 
RajlJShlan-Proposal 10 nomitGte SlJIVlIShri Girdh.,; lAl 
Bhargava and Ram Narain Buwa, MPs tIS mmabers thenof. 

1.10 The Committee considered tbe request of tbe Go»emmcat of 
Rajasthan, seeking approval of tbe Speaker, Lot $abba for nomiaation of 
Sarvashri Girdbari La) Bbargava and Ram Nuain Berwa, MPa .. memben 
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of State Level Standing Committee under the Scheme of Rashtriya 
Sampradayic Sadbhavana Pratishthan. 

1.11 The Committee note that the non-official members of State Level 
Standing Committee are paid no remuneration. The functions of the 
Committee are to sponsor the applications for providing assistance to the 
riot-victims for the physical and psychological rehabilitation with special 
attention towards child care, education and training. After considering the 
applications as received from the District Level Committees, the 
Committee would forward the compiled list alongwith its recommendations 
thereon to the Rashtriya Sampradayic Sadbhavana Pratishthan for grant of 
financial assistance. As such, the functions of the Committee are advisory 
in character. 

1.12 The Committee, therefore, recommend that the non-otrJdaJ memben 
of the State Level Committee under the scheme of Rashtriya Sampradaylc 
Pratlshthan of Rajasthan should be exempted from disqualifkatlon for 
being chosen as or for beina Members of ParUament. 



CHAPTER D 

NON-INCURRING OF DISQUALIFICAnON BY NON-OPFICIAL 
MEMBERS OF CERTAIN BODIES CONsnTUTED BY CENTRAL! 

STATE GOVERNMENTS 

(1) 71te Govind BIIlItIbIt PIIIII HinuIJIlyll PfI1'YlIvtI1'lI1I Evam Vibs 
SQUtlrllll (Govilul BlIllIIbh PIIIII lruti1ute 0/ Himlllllytlll 
Environment tmd Devdopment) (Ministry of Envlrtmnaenl lI1Uf 

ForalS) 

2.1 The Committee note that the non-official memben of the GoviDd 
Ballabh Pant Himalayan Paryavaran Evam VIbs Sansth .. are eatitled 
to T AIDA as per rules of the Central Government for attendinl the 
meetings of the Society. The Payment of T AIDA is covered by the 
'compensatory allowance' as defined in Section 2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959. The IDstitute hu been set 
up for the development of the Himalayan and Shiwatik ranlCl. The 
functions and powers of the Institute are to undertake research and 
development studies on environment problems of Himalayan and 
Shiwalilt ranges. For this purpose, the Institute may create 
administrative, technical, ministerial and other poItI aDd make 
appointment thereto. The Institute has abo power to raile, deposit, 
invest, accept and expend money for aU or any purpose of the Society 
consistent with its objectives. Thus, the functioas are botb executive 
and financial in nature. 

1.1 TIie Committee, tiIer'eIore, feel tbal the .......... ...... ." 
the said IaIdt1Ite should not be exempted fnIIII dllqulllka.... f • 
.... cbGIeD .. or for beIJII Memben of ...... ·.L 

(2) The Bose Institute, C41altt1l (Ministry of sa.a IIIUl TecIutDIoo) 

2.3 The Committee note that the non-official memben of the Bose 
Iastitute are paid sucb allowances as are paid by the Oovenuneat of 
India to its Senior Oass I employees. The payment of the aIIowaacea 
is., covered by the 'compensatory allowance' as defiDed in Scctioa 2(a) 
of the Parliament (Prevention of Disqualification) Act, 1959. 1be 
functions of the Institute are t~ work for advaacement of kaowIedp 
by means of research, appointment of the staff and sanction, with or 
without modification, periodic: budaet estimates for the Institute aad to 
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have full control over income and expenditure. Thus, the functions are 
both executive and financial in nature. 

2.4 The Committee, therefore, recommend that tile aoa-aftlclallDelDhen 
of the Bose Institute should not be exempted from dIsquaIlIIcatIo r. 
being chosen as or for beIDa Memben of ParUameat. 

(3) The Assam Gas Compa, Limited 

2.5 The Committee note that the non-official Directors are paid sitting 
fee of Rs. 2001- per sitting and Travelling Allowance at the scale 
admissible to the senior most Executive of the Company. The CWrperson 
is paid a monthly honorarium of Rs. 10001- and Travelling Allowance at 
the scale admissible to senior most Executive of the Company. Bcsldes, 
she is entitled to 75 litres of petrol and car with driver. The payment of 
sitting fee, honorarium and other perks exceeds by the 'compensatory 
allowance' as defined in Section 2(a) of the Parliament (Prevention of 
Disqualification) Act, 1959. The Board of Directors takes decisions on aU 
policy matters and exercises powers of purchase, acquire, sale of natural 
gas and to manage, control and superintend all works and business of the 
Company. Thus, the Board of Directors exercises both executive and 
financial powers. 

2.6 The Committee, theref.,., recommend that the aoa-olDdal DIredon 
(including Chairperson) of the Company should not be exempted froID 
disqualification for being chosen as or for bein& Members of Parllameat. 

(4) Assam State Legal Aid and Advice Board 

2.7 The Committee note that the non-official memben of the Assam 
State Legal Aid and Advice Board are paid a sitting fee of 
Rs. 1001- for attending each meeting. The payment of sitting fee is Dot 
covered by the 'compensatory allowance' as defined in Section 2( a) of the 
Parliament (Prevention of Disqualification) Act, 1959. The functions of the 
Board are to utilise the funds at its disposal in such a way as to make the 
legal aid readily available to the weaker sections of the society besides 
laying down policies and giving general or special directions to the various 
Committees for proper administration and implementation of the Iepl aid 
programmes. The Board is in overall charge of the administration of the 
programme. As such, the Board exercises both executive and financial 
powers. 

2.8 In this connection, the Committee observed that in a similar case of 
Maharashtra State Legal Aid and Advice Board, the then Committee, in 
paragraph 2.11 of their Eighth Report (Seventh Lot Sabha), hdd that the 
non-official members of the Board should Bot be exempted from 
disqualification. 
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2.9 The Committee, reiterate their earlier obserYaUoas that the DOll-
oft'lclal members of the Board should not be exempted from 
disquallncation for being chosen as or for beIDa Memben of Parliament. 

(5) The Assam Plantation Crops Development Corporation Limited 
2.10 The Committee note that the DOn-official directors of Assam 

Plantation Crops Development Corporation Limited are paid actual 
travelling expenses and a sitting fee of Rs. SOI- per day. In addition, 
Chairman is also paid remuneration of RI. 10001- per month. The sitting 
fee and the remuneration are not covered by the 'compensatory allowance' 
as defined in Section 2(a) of the Parliament (prevention of 
Disqualification) Act, 1959. The functions of the Corporation include to 
establish plantations and create employment facilities for the people who 
were dependent mainly on sllifting cUltivation and also to manaac the 
affairs of the Corporation. As such, the Corporation exercises both 
executive and financial powers. 

1.11 The Committee, are of the Yiew that the noa-oftldal Dlreeton and 
the Chairman of the Corporation ought not be exempted from 
disqualification for beina chosen as or for bela. Members of Parliament. 

(6) The Assam State Transport Corporation 
2.12 The Committee note that the non-official members of the Assam 

State Transport Corporation are entitled to draw T AIDA at the rates .. 
admissible to the first grade officers of the Government of Assam and a 
sitting fee of Rs. SQI- for each day. Besides, the Members presently 
appointed as Vice-Chairman is paid honorarium of RI. 10001- per month 
and house rent allowance of Rs. 8001- per month. The payment of sitting 
fee and honorarium is not covered by the 'compensatory allowance' u 
defined in Section 2(8) of the Parliainent (Preveation of Disqualification) 
Act, 1959. The functions of the Corporation are to provide, secure and 
promote an efficient economical. adequate and properly coordinated 
system of road transport services in the State and in any extended area. AI 
such, the functions of the Corporation are both executive and financial in 
nature. 

1.13 The CommiUee, therefore, feel dial abe ......mew _.ben 
(iududlna Vke-Cbainnao) of the A.em State Tn?.,.. eor,anlloa 
should not be exempted from dlsqaallftc ... lor ........... _ rar 
~IDI ltfemben of ParllaJDeDL 

(7) The Goa State Backward Cllwu Development Corporllllon U1nIIetl 
GOD. 

2.14 The Committee note that the non-official Directors of the Goa 
State Backward Classes Development Corporation are eotided for Ilttina 
allowance at. the rate of RI. 100'- plus the actuaII of travelUaa aUowaace. 
The payment of sitting aUowanc:c is not covered by tile 'compeDlltory 
allowance' as defined in Section 2(a) of the Parliameat (Preveadoa of 
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Disqualification) Act, 19S9. The Corporation aims at the economic 
development and upHftment of the backward classes in the State of Goa. 
For this purpose, the Corporation can borrow money or raise funds and 
plan, promote, assist or undertake the programma of agricultural 
development, marketing, small sca1e industries, etc. for promoting welfare 
of the backward classes. Thus, the Corporation exercises both executive 
and financial powers. 

2.15 The Committee, therefore, recommend that the DOD-CJftIdaI DIrecton 
(including Chalrman) of the Corporation should not be exempted from 
dlsquaUfication for being chOleD as or for beina Members of Parliament. 

(8) The Lakshadweep Development Corporation Lbnited 
2.16 The Committee Dote that the Don-official member of the 

Corporation is paid Rs. 150'- per sitting independent of any other payment 
received by him. The payment of sitting fee is not covered under Section 
2(a) of the Parliament (Prevention of DisqualifiCation) Act, 1959. The 
main functions of the Corporation are to sell, purchase, export or import, 
marketing of fIsh of all varieties, agricultural products, industrial raw 
materials and finished industrial products. The Corporation has a capital 
structure of rupees two crores divided into equity shllfP..s. As such, the-
Corporation exercises executive .. 110 financial powers. 

2.17 The Committee, therefore, feel that the non-oft'ldal Member of the 
Corporation should not be exempted from cUsquallf"laltion for being chosen 
as or for being. a Member of Parliament. 

(9) The Block Development Committee, Meghalaya; 
The Block Selection Committee, Meghalaya; and 
The State Level Co-ordination Committee, Meghaltlya 

2.18 The Committee not that the non-official members of the aforesaid L 
Committees are paid honorarium @ Rs. 3S<Y- per month besides a sitting 
fee of Rs. S<Y- per day. The payment of honorarium and the sitting fee 
exceeds the 'compensatory allowance' as defined in Section 2(a) of the 
Partiament (Prevention of Disqualification) Act, 1959. The functions of 
these Committees are to draw up the scheme for villages of each Gram 
Sevak Circle and help the economically backward classes and to carry out 
the scheme of Jawahar Rozgar Yojana. As such, the functions seem to be 
advisory in nature. 

2.19 The Committee fed that keeplnc Ia view the proYlsloal r .. paJDlellt 
of honorarbun and slttln& fee, the DOD-ofIkiaI Memben of the Committees 
oUght not be exempted from disqualifteatiOD fOl' beIDa choIeD • 01' for 
belal Memben or ParUament. 

(10) The Executive Commin« lor lite Full FtmraeTS Development 
Agency, West TripUTa District, TriplU'G . 

2.20 The Committee note that the Chairman and noo-official members 
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of the above Committee are paid sitting allowance @ RI. SCY- each day for 
attending the sittings of the Committee and Travellina AUowance u 
admissible to Class I OfficeR of the Government of Tripura. The payment 
of sitting allowance is not covered by 'compensatory allowancc' ... dertncd 
in Section 2(a) of the Parliament (Prevention of Disqualification) Act, 
1959. The functions of the Committee are to help the fis~ farmeR in 
making maximum productive use by proaressivc1y reclaim, by excavatinl 
new tanks and bringina an cultivable fishery resources UDder. rasll 
production and also to provide JrlDtslsubsidies to the institutions of tbe 
fisb farmers. As such, the functions arC both executive and financial In 
nature. 

1.11 The Committee are f1I the view tbat the DOD-OIIIdaI __ ben 
(iDdading the Cbairmaa) should Dot be exempted "... dIIq_Ulleatioa ,. 
beiDI choseD as or for beIDa Memben 01 ParI.meat. 

NEWDEUU; 

3 June, 1994 

13 J),OislhQ, 1916(S) 

CHIRANJI LAL SHARMA, 
Chllimum, 

Joint Committee on Offlea of Profit. 



APPENDIX 
(Vide Para 1.2 of the Report) 

MINUTES OF THE TWENTY-THIRD SIIIING OF TIlE JOINT 
COMMI1TEE ON OFFICES OF PROm (TENTH LOIC SABHA) 
The Committee met OD Tuesday, 20 July, 1993 from 1500 to 1600 

hours. 
PRESENT 

Shri Chiranji LaI Sharma - CluJiTnum 
MEMBERS 

2. Prof. Susanta Chakraborty 
3. Shri Harisinh Prataplinh Chavda 
4. Shri Dau Dayal Joshi 
S. Shri D. K. Naikar 
6. Shri Roshan Lal 
7. Shri Shiv Pratap Mishra 
8. Shri Sarada Mohanty 
9. Shri S.K.T. Ramachandran 

SECRETARIAT 

1. Shri R.K. Chatterjee - Deputy Secrettuy 
2. Shri Ram Kumar Under Secrettuy 

2. The Committee took up for consideration Memorandum Nos. S7 10 
61 on certain BoardslCorporation&lCouncils constituted by the State 
Governmcnts as follows: 

(i) Employment Genutltion Council, MegluJlllytl-Appoilllmenl u/ 
Shri P.G. Marbanillng, MP as ChaiTnUlll IhereoHMemo1'lllldum 
No. 5n. , 

3. The Committee noted that the DOD-O~ Chairman of the 
Employment Generation Council was entitled to bonorariumlsittina fee 
H. R.A. and TclephonelE1ectircal charges. He was jtIso proposed to be 
extcnded with facilities of a conveyance allowance.:' service of staff and 
TAIDA as admissible to Oass-I Officer of the State Government. The 
perks and facilities attached with the post of Chairman exceeded the 
'compensatory allowance' as defined in Section 2(a) of the Parliament 
(prevention of Disqualification) Act, 1959. The functions of the Couocit 
were executive in nature i.e. to monitor the performance of banks and 
financial institutions with regard to sanction and disbursement of credit 
under viable schemes and also to monitor the employment profile in 
Central Government Offices, Institutions, Universities, Bub etc. 10 as 
to ensure that it conformed to Central Government policy on 
reservation. The Committee, therefore, felt that the Chairman of the 
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said Council might not be exempted from disquatification for beiDa chosen 
as or for being a Member of Parliament. -(iiJ Rajasthan Lalit Kalil AJuulemi, JllipurJproposlll to IIppoinl Dr. GirijQ 

VyasJ Member, Lok WIuJ lIS ch'tirman thereof (Memorandum 
No. 58). 

4. The Committee noted that the non-official Chairman of the R.ljasthan 
Lalit Kala Akademi was paid TA according to the rules applicable to the 
aass-I Officer f the Government of Rajasthan and DA of RI. SOI... 
Besides, she Was also paid a sitting fee of Rs. SO'- per sitting. The 
Rajasthan Lalit Kala Akademi was a corporate body and its main function 
was to encourage trends prevailing in the field of painting and architecture 
by providing studies, research,integrated activities, publication facilitites, 
training institutions and holding conferences etc. 

5. In this connection, it may be stated that the Joint Committee on 
Offices of Profit (Second Lok Sabha) examined the Rajasthan Lalit Kala 
Akademi and concluded that both Chairman and secretary thereof should 
be exempted from disqualification. However, tbeloint Committee of the 
Third Lok Sabha in its First Report observed that in the case of bodies like 
Sports Councils, Sahitya "Academies and Young Welfare Boards, a more 
liberal view may be taken and this disqualification ought not be attached to 
the offices of Chairmen of such bodies. Pemaps it was in view of the above 
observation of Joint Committee that the four items [viz./ (i) Executive 
Board of the Rajasthan Lalit Kala Akademi (ii) General Council of the the 
Rajasthan Lalit Kala Akademi (Ui) Rajasthan Slate Sports Council and (iv) 
Standing Committee of the Rajasthan State Sports Council] had not been 
included in the draft Bill !)f 1971. Wbile commenting upon the non-
inclusion of these bodies in the Schedule, the Committee considered the 
reasons given by the Ministry of Law and J usti<:e in respect of thcae bodies 
as satisfactory vith para 27 of the Second Report (Fifth Lot Sabha). 

6.· The Committee considered the case for some time but postponed the 
matter without taking a final decision. 

(iii) Assam Plantation Crops Development Corporation Umited 
(Memo. No. 59) 

7. The Committee noted that the noo-official Directors of the Assam 
Plantation Crops Developm~ Corporation Limited were paid actual 
travelling expenses and a sitting fee of RI. ~ per day. In addition, 
OWnnao was also paid remuneration of RI. 100' per month. 1be sittina 
fee and remuneration were not covered by the 'compensatory aIIowance't 
IS defined in Section 2( a) of the Parliament (Prevention of 
Disqualification) Act, 1959. The functions of the Corporation induded to 
establish plantations and create employment facilities for the people who 
were dependent mainly on shifting cultivation and also to manaF the 
affairs of the Corporation. As such, the Corporation exerdled both 
executive and financial powers. The Committee held the view that the Don-
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official Directors (including Chairman) might not be exempted from 
disqualification for being chosen as or for being a Member of Parliament. 

(iv) Assam State Transport Corporation-(Memorandum No. 60) 

8. The Committee noted that the Vice-Chairman of Assam State 
Transport Corporation was paid honoraium of Rs. 10001- per month and 
House Rent of Rs. 8001- per month. Non-official members would be 
entitled to draw T AIDA at the rates as admissible to the first grade 
officers of the Government besides sitting fee of Rs. 5<Y- for each day. The 
sitting fee and honorarium were not covered under the 'compensatory 
allowance' as defined in Section 2(a) of the Parliament (Prevention of 
Disqualification) Act, 1959. The functions of the Corporation were to 
provide. secure and promote an efficient, economical, adequate and 
properly coordinated system of road transport services in the State and in 
any extended area. As such, the functions of the Corporation were both 
executive and financial in nature. The Committee, therefore, felt that the 
non-official members (including Vice-Chairman) should not be exempted 
from disqualification for being chosen as or for being a member of 
Parliament. 

(v) Assam State- Legal Aid and Advice Board-(MemorlllJdum No. 61) 

9. The Committee noted that the non-official members of the Assam 
State Legal Aid and AdVice Board were paid a sitting fee of Rs. 1()(y- for 
attending each meeting. The payment of the sitting fee was not covered by 
the 'compensatory allowance' as defined in Section 2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959. The functions of the Board 
were mainly to utilise the funds at its disposal in such a way as to make the 
legal aid readily available to the weaker sections of the Society besides 
laying down policies and giving general or special directions to the various 
Committees for proper administration and implementation of the legal aid 
programmes. The Board was in overall charge of the; Administration of the 
programme. As such, the Board exercised both executive and financial 
powers. In this connection, the Committee observed that in a similar case 
of Maharashtra State LepI Aid and Advice Board, the then Committee, 
in paragraph 2.11 of their Eipth Report (Seventh Lot Sabha) held that 
the non-official members of the Board should not be exempted from 
disqualification. 

10. The Committee decided to reiterate their earlier observations that 
the non-official members of the Board should not be uempted from 
disqualification for being chosen as or for being Members of Parliament. 

The Comminee then IIdjoumed. 



MINUTES OF THE TWENTY FOURTH SIl lING OF 11IE JOtNT 
COMMITIEE ON OFFICES OF PRom (TENTH LOIC SABRA) 

The Committee met on Thursday, 9 September, 1993 from 15.00 to 
16.10 hours. . 

PRESENT 
Shri Chiranji La! Sharma-Chainnan 

MamERS 

'1.. Shri Harisinh Pratapsinb Chavda 
3. Shri Dau Dayal Joshi 
4. Shri Ram Chandra Ratb 
5. Sbri S. B. Thorat 
6. Shri E. Balanandan 
7. Shri Sbiv Pratap Mishra 
8. Shri Sarada Mohan~y 
9. Shri S.K.T. Ramacbandran 

SECRETARIAT 

1. Shri S.C. Gupta - Joint Secretary 
2. Shri Ram Kumar - Under Secretary 0-....-

2. The Committee took up for consideration Memorandu.;f)Nos. 62 to 64 
ragarding certain Committees-Bodies etc. constituted 1iY -CcDtra~t.te 
Governments as follows. 

(iJ Tbe Goo Slate Backward Classes Dndopl'IIDIl Corpo,.",i,on I.illaWd, 
Goa-(Memorandum No. 62) 

3. The Committee noted that the non-official Directon of the Goa State 
Backward Qasses Development Corporation were entidcd for littiol 
allowance at the rate of Rs. UK¥- plus the actual traveUina allowance. The 
payment of sitting allowance was not covered by the 'compeasatory 
allowance' as defined in Section 2(a) of the Parliament (Prevention of 
Disqualification) Act, 1959. The Corporation aimed at the ecoaomic 
development and upliftment of the backward dasses in the State of Ooa. 
For this purpose, the Corporation could borrow mODey or raise funds and 
plan, promote, -assist or undertake the proll"~mes of .,nculturaJ 
development, marketing, small scale industries for promotin& welfare of 
the backward classes. Thus, the Corporation exercised both executive and 
financial powers. The Committee, therefore, JeCOllUDencied that the aon-
official Directors (including Chairman) of the Corporation ,hDUltI ItOI be 
exempted from disqualification for being chosen u or for beiDa Memben 
of Parliament. 

12 
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(ii) The lAlcshadweep Development Corporation Limited-( Memortmdum 
No. 63) 

\.4. The Committee noted that the non-official member of the '. Corporation was paid RI. 1501- per. sitting independent of any other 
payment received by him. The paymant of sitting fee was not covered 
under section 2(a) of the Parliament (prevention of Disqualification) Act, 
1959. The main functions of the Corporation were to sen, purchase, export 
or import, marketing of fish of an varieties, agricultural products, 
industrial raw materials and finRbed industrial products. The Corporation 
had a capital structure of rupees two crores divided into equity shares. As 
such, the Corporation exercised executive and financial powell. The 
Committee, therefore, felt that the non-official member of the said 
Corporation should not be exempted from disqualification for being chosen 
as or for being a Member of Parliament. 

(iii) The Govind Ballabh Pant Hinulltlya ParyavQTlIIJ Evam Vibs 
Sansthan (Govind BaUabh Pant Institute of HinuJUlytlll EnvirolUllent 
and Development)-(Memorandum No. 64) 

S. The Committee noted that the non-official members of the Govind 
Ballabh Pant Himalayan Paryavaran Evam Vikas Sansthan were entitled to 
T AIDA as per rules of the Central Government for attending the meetings 
of the Society. The payment of TAIDA was covered by the 'compensatory 
allowance' as defined in section 2(a) of the Parliament (Prevention of 
Disqualification) Act, 1959. The Institute had been set up for the 
development of the Himalayan and Shiwalik ranges. The functioas and 
powers of the Institute were to undertake research and development 
studies on environment problems of Himalayan and Shiwalit ranp. For 
the purpose, the Institute might create administrative, technical, ministerial 
and other posts and make appointment thereto. The Institute had also 
power to raise, deposit, invest, accept and expend money for all or any 
purposes of the Society consistent with its objectives. Thus, the functions 
were both executive and financial in nature. The Committee, therefore, 
felt that the non-official members of the said Institute should not be 
exempted from disqualification for being chosen as or for being Members 
of Parliament. 

The Committee then adjourned to meet again on 22 September, 1993. 



MINUTES OF THE TWEN1Y-FIFrH SITIING OF THE JOINT 
COMMITIEE ON OFFICES OF PRom (TENTH LOK SABHA) 
The Committee met on Wednesday, 22 September. 1993 from 1500 to 

1600 hours. 
PREsarr 

Shri Chiranji Lal Sharma-CJuzirman 
MamERS 

2. Prof. Susanta Chakrabony 
3. Shri Harisinh Pratapsinh Chavda 
4. Shri Roshan Lal 
5. Shri E. Balanandan 
6. Shri S.K.T. Ramachandran 

SECRETARIAT 

1. Shri R.K. Chatterjee - Deputy Secretary 
2. Shri Ram Kumar - Under Secretary 

2. The Committee took up for consideration MemoranduQl Nos. 6S to 68 
on certain Boards/Corporations/Councils constituted by the CentrallStale 
Government as follows. 

(i) The Bose InsliJUle, Calcuna lltlinistry 0/ Science IIIId 
Technology)-(Memorandum No. 65) 

3. The Committee noted that the non-offieial members of the Boac 
Institute were paid such allowances as were paid by the Government of 
India to its Senior Qass I employees. The payment of the allowances was 
covered by the 'Compensatory allowance' as defined in Section 2(a) of the 
Parliament (prevention of Disqualification) Act, 1959. The functions of tbe 
Institute were to work for advancement of knowledge by means of 
research, appointment of the staff and sanction, with or without 
modification, periodic budget estimates for the Institute and to have full 
control over income and expenditure. As such, the functions were both 
executive and financial in nature. The committee, therefore, recommended 
that the non-offlCial members of the Bose Institute should IIOt be exempted 
from disqualification for being chosen as \lr for being Members of 
Parliament. 

(ii) The Assam GIlS Company Limited-(Mtmorandum No. 66) 
4. The Committee noted that the non-official Directors were paid littinl 

fce of Rs.2001- per sitting and Travelling Anowance at the scale admissible 
to the senior most Executive of the Company. The Chairperson wu paid • 
month1y honorarium of Rs. 10001- and Travelling Allowance at the ac:ale 

14 
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admissible to senior most Executive of the Company. Besides, she was 
entitled to 75 liters of petrol and car with driver. The paymeat of sitting 
fee, honorarium and other perks exceeded 'compensatory allowance' a& 

defined in Section 2( a) of the Parliament (prevention of DisqualifICation) 
Act, 1959. The Board of Directors took decisions on aU policy matters and 
exercised powers of purchase, acquire, sale of natural gas audIO manage, 
control and superintend all works and business of the Compa,_ Thus, the 
Board of Directors exercised both executive and financial powers. The 
Committee, therefore, recommended that the non-official Directors 
(including Chairperson) of the company should not be exempted from 
disqualification for being chosen as or for being Members of Parliament. 

(iii) The Block Development Committee, Megludilya; 

The Block Selection Comminee, MeghaJaya; and 

The Slole Level Coordination Committee, Meghalaya-(Memoranduni 
No. 67) 

5. The Committee noted that the non-official members of the aforesaid 
Committees were paid honorarium @Rs. 3501- per month besides a stitting 
fee of Rs.501- per day. The payment of honorarium and the sitting fee 
exceeded the 'compensatory allowance' as defined in Section 2(a) of the 
Parliament (Prevention of Disqualification) Act, 1959. The functions of the 
committees were to draw up the scheme ·for villages of each Gram Sevak 
Circle and help and economically backward classes and to carry out the 
scheme of Jawahar Rozgar Yojana. As such, the functions seemed to be 
advisory in nature. The Committee felt that keeping in view the provisions 
for payment of honorarium and sitting fee, the non-official members of the 
Committee ought not be exempted from disqualification for being chosen as 
or for being Members of Paliament. 

(iv) The Executive Committee for the FISh Farmers Development Agency, 
West Tripura District- (Memorandum No. 68) 

6. The Committee noted that the Chairman and non-official members of 
the above Committee were paid sitting allowance @ Rs. S<Y- each day for 
attending the sittings of the Committee and Travelling Allowance 
admissible to .class-I officers of the Government of Tripura. The payment 
of sitting allowance was not covered by 'compensatory allowance' as 
defined in Section 2(a) of the Parliament (prevention of Disqualification) 
Act, 1959. The functions of the Committee were to help fash farmers in 
making maximum productive use by progressjvely reclaim, by excavating 
new tanks and bringing all cultivable fisher resources under fish production 
and also to provide grants / subsidies to the institutions of the fish farmers. 
As such, the functions were both executive and financial in nature. The 
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Committee were of the view that the DOn-official memben (includinl the 
Chairman) should nol be uempted from disqualification for beiD, cbOIOa 
as or for being Members of Parliament. 

7. The Committee then resumed consideration of Memo. No. 58 
regarding nomination of Dr. Gmja Vyas, Member of Lot Sabba, • 
Clairperson of the Rajasthan Lalit Kala Atademi, Jaipur. The Committee 
desired to call for further information as the matter required detaDed study 
before arriving at the final decision. Pending receipt of the requisite 
information in that regard, the Committee postponed coDSideration of the 
Memorandum. 
The Committee men adjolll'Mtl to nu!d again Oil WednatltJy, 6 Octo"", 

1993. 



MINUTES OF THE lWENTY-SIXTH SIl lING OF THE JOINT 
COMMITIEE ON OFFICES OF PRom (TENTH LOIC SABHA) 

The Committee met on Wednesday, 6 October, 1993 from lSOO hoon to 
1630 hours. 

PREsENT 
Shri Chiranji LaI Sharma - Chaimum 

MEMBERS 

2. Shri Dau Dayal Joshi 
3. Shri Ram Chandra Rath 
4. Shri Roshan Lal 
5. Shri Thota Subba Rao 
6. Shri E. Balanandan 
7. Shri Sarada Mohanty 
8. Shri S.K.T. Ramachandran 
9. Shri Subramanian Swamy 

SECRETARIAT 

1. Shri S.C. Gupta - Joint Secretary 
2. Shri Ram Kumar - UndO' Secretary 

2. The Committee took up for consideration Memoranda Nos. 69 to 72 
regarding 

(i) Mis. Assam Spun Silk Mills Ltd., Jagiroad, Morilaon, ANm. 

(ii) District Advisory Committee for grant of subsidy to Pisciaalturists, 
Melhalaya. 

(iii) Punjab State Board for the prevention and control of Water 
Pollution, Patiala. 

(iv) Dharmapuri District Development Corporation, Dharmapuri 
(Tamil Nadu). 

As there was no proposal for appointment of any Member of Parliament 
on these bodies, the Committee decided not to undertake the examination 
of such bodies for the time beinl. 

3. The Committee then resumed further consideration of Memorandum 
No. 58 regarding nomination of Dr. Gmja Vy., Member, Lot Sabba, • 
Olairpersoo of the Rajastban Lalit Kala Atademi, Jaipur. After giving a 

, 
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careful thought to the whole matter, the Committee were finally in 
agreement with the view already taken by the Committee of Third Lot 
Sabha that in the case of bodies like Sports Councils, Sahitya Academics 
and Youth Welfare Boards, a more liberal view should be taken and the 
disqualification ought not be attached to the holders of officea of such 
bodies, for the sake of development of art and culture. The Committee, 
therefore, recommend that the Don-official ChairpersoD of the Rajasthan 
Lalit Kala Akademi should be exempted from disqualification for being 
chosen as or for being a Member of Parliament and for this purpose, the 
Government might bring forth necessary amending legislation before 
Parliament. 

The Committee then adjoU1'tWl to meet IIgain 011 9 October. 1993. 



MINUTES OF THE TWENTY-EIGHTH SIITING OF TIlE JOINT 
COMMITIEE ON OFFICES OF PROFIT (TENTH LOK SABHA) 

The Committee met on Thursday, 4 November, 1993 from 1500 to 1540 
hours. 

PRESENT 

Shri Chiranji Lal Sharma - ChilirmlllJ 
MamERS 

2. Prof. Susanta Chakraborty 

3. Shri Harisinh Pratapsinh Chavda 
4. Shri Ram Chandra Rath 
5. Shri Roshan Lal 

6. Shri Thota Subba Rao 
7. Shri Shiv Pratap Mishra 

8. Shri Sarada Mohanty 
9. Shri S.K.T. Ramachandran 

SECRETARIAT 

1. Shri S.C. Gupta - Joint Secretary 

2. Shri R.K. Chatterjee - Deputy Secretary 

3. Shri Ram Kumar - Under Secreltuy 

2. The Committee took up for consideration Memoranda Nos. 7S and 76 
as follows. 

0) The State Level Standing Commin« under the Schone of RlUhtriytl 
SDmprailayic SDdbhllvlllJa Prllfishthan-Proposa/ to nominate SarvasJrri 
Girdhar; Lal BhargGvG Gnd Ram N(JrtWa BowG, M. Ps. lIS Members 
thereof- (Memortlndum No. 75) 

3. The Committee noted tbat no.remuneration w·as payable to the non-
official members. The main functions of the State Level Standi". 
Committee were to sponsor the applications to provide assistance to the 
riot-victims for their pbysical and psychQloaical rebabilitation witb special 
attention towards c:biId care, education and traini ... The Committee, after 
considcrinl .... applicatiou received from the District Level Committees, 
would also forward the compDed list Ilona with its recommendation 
thereon to Rubtriya Sampraclayic Sadbbavaaa Pratisbtban for arant of 
financial assistance. Aa IUdlt the functioDl of the Committee were advisory 
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in nature. The Committee. therefore, recommended that non-official 
members of the State Level Standing Committee under the scheme of 
Rashtriya Sampradayic Sadbhavana Prathishthan should be exempted from 
disqualification for being chosen as or for being a member of Parliament. 

(ii) Representatioll from Slarl Prtlval K""". SamtUJlrtly, M.P. (RlJjya 
Sabha) for review of recommendation of the Joint Comminee on 
Offices of Profit IIIIlM ill their Fourth Report (FoW1h Lok SllbJa.) ill 
respect of Ports of PlUtldip IIIId Mo,,"ugao-(Memort:llUbun No. 76) 

4. The Committee considered the representation received from 
Shri Pravat Kumar Samantray, M.P. (Rajya Sabha) for review of 
recommendations of the Joint Committee on Offices of Profit made in 
their Fourth Report (Fourth Lok Sabha) in respect of Ports of Paradip and 
Mormugao. 

While considering the Memorandum the Committee took note of the 
observations made· by the Bhargava Committee in para 81 of their Report 
regarding appointment / nomination of Members of Parliament on the 
Boards of Trustees for the Ports where the power of an appointment rests 
with the sectional intrests which are independent of the Go\·~~rnmcnt. They 
felt that the matter required detailed study before taking a d~cision in the 
matter. Meanwhile they· desired the Secretariat to obtain information 
regarding appointment / nomination of Members of Parliament made, if 
any, on the Boards of major pons and the method of selection and 
appointment of the representatives of labour on the Board of Trustees of 
the pons. They decided to postpone consideration of the memorandum till 
the receipt of detailed information on the subJed. 

The Committee lhell tuljo&lT1led 10 meel again 011 MOllday, 22 November, 
1993. 



MINUTES OF THE THIRTY-FOURTH SITIlNG OF THE JOINT 
COMMITTEE ON OFFICES OF PRom (TENni LOIC SABRA) 

The Committee met on Friday, 3 June, 1994 &om 1630 to 1700 houn. 
PRESENT 

Shri Chiranji Lal Sharma - CJulimuzn 

MamERs 
2. Shri Harisinh Pratapsinh Cbavda 
3. Shri Ram Chandra Rath 
4. Shri Roshan La) 
S. Shri E. Balanandan 
6. Shri Makhan LaI Fotedar 
7. Shri Sarada Mohanty 
8. Shri Digvijay Singh 

SECRETARIAT 

1. Shri R.K. Chatterjee - Deputy SecrelGry 
2. Shri Ram Kumar - Under SecretllTY 

2. The Committee considered the Draft Fifth Report and adopted it. 
3. The Committee authorised the Clairman to present the Report to 

Lok Sabha on a convenient date during its ensuing session. The Committee 
also authorised the Chairman to arrange for laying the Report in the Rajya 
Sabha simultaneously. 

The ContnUtt. then tUljolU1lell. 
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